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REPORT OF PRIVILEGE COMMITTEE

Introduction

I, The Chairman of the Privilege Committee having been authorized
by the Committee to submit the report on their behalf in the matter of
Hon’ble MLAs Shri Raju Dhingan and Shri Manoj Kumar alleging breach of

privilege against Shri Rajneesh Singh ADM(East) (Revenue Distt.), present
the report to the Hon’ble Speaker, Delhi Vidhan' Sabha.
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LEGISLATIVE ASSEMBLY
NCT OF DELHI
(COMMITTEE OF PRIVILEGES)

In the matters of Hon’ble ML As Shri Raju Dhingan and Shri Manoj Kumar.

REPORT

Notices/Complaints dated 17/6/2015 alleging breach of privilege were given
to Hon’ble Speaker by Sh. Raju Dhingan and Sh. Manoj Kumar both Hon’ble
MLAs in District East. The Notice of breach of privilege was against Sh Rajneesh
Singh, ADM(East)who presided over the meeting of District Development
Committee meeting in District East (Revenue) in which both Shri Raju Dhingan
and Sh. Manoj Kumar were present. Hon’ble Speaker referred the matter to the
Committee of Privileges which took cognizance of the same in its meeting dt.
3/8/2015 and as a preliminary measure and as is required by principles of natural
justice, directed issuance of notice to Shri Rajneesh Singh, ADM(East) inviting his
written response in this regard.

Sh. Rajneesh Singh, ADM(East) submitted his written explanation in this
matter vide his letter dt.1/9/2015 wherein he expressed his “highest regard for the
Representatives of the people and democratic process mandated by the
Constitution of India”. He also clarified that he did not intend to cause any
disrespect to the Hon’ble Members of Legislative Assembly and if inadvertently
any contrary impression has been conveyed he requested that the Hon’ble MLA
and the Hon’ble Privilege Committee not to carry further such impression.

The Committee of Privileges considered Sh. Rajneesh Singh’s reply in its
meeting dt. 15/9/2015 and decided that this was not satisfactory and therefore
directed the Secretariat to summon him before the Committee.

On 15/10/2015, Sh. Rajneesh Singh appeared before the Committee and
narrated the sequence of events on the said day. The Committee asked Sh.
Rajneesh Singh whether any MLA in the District Development Committee
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meeting asked for any personal favour to which Mr. Singh replied in the negative.
Then, the Committee asked him whether not keeping name plates of the Member
MLAs and not having records of the minutes of the previous meeting was
desirable. The ADM replied in the negative and admitted that this was not proper
on his part. The Committee then observed that it was a mistake on ADM’s part as

these are the two important requirements without which a meeting is reduced to a
mere ritual.

The Committee then asked the ADM whether he walked out of the meeting
of District Development Committee to which the ADM replied in the affirmative.
The Committee further asked whether this conduct of his amounted to showing
disrespect to the elected representatives. The ADM concurred with the Committee
and felt sorry for his conduct and assured the Committee that he shall never repeat
it in future. He also stated that he never had any intention to cause any hurt to the
feelings of any MLA and if inadvertently any such impression has been conveyed
to any of the ML As, he is highly regretful and tenders an unqualified apology for
the same. He also informed the Committee that in subsequent meetings, both the

points relating to the minutes and the name plates of the honourable MLAs are
being complied with.

The Committee feels that the behavior of ADM(East) was highly
contemptuous towards both the MLAs which warrants harshest action but keeping
in view the submission of regret and unqualified apology he tendered beforzs the
committee, the Committee has decided to take a lenient view of the matter and also
decided to drop the proceedings against him.




